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IN THE CENTSAL ADMIRISTRATIVE TRIBUNAL @
PRINCZAL ENH

Q.4 No g 2421/89

N w Delhi, dated the 31-5-1994.
Hon'ble Sh.S.R. Adige, Member{A)
Hon'ble Smt.Lakshmi Swaminathan, M{J) -

HS Xri Shna Dutot
SIQ Sh .H.K. a.:hut a
R/O G~1349,Chittranjan Park,
ew Delhi=19 '
} o+ s fpplic ant

{tyne for the applican t)
. w )

1. Educational asd Technical Adviser,
Ninistry of Human Fe source Uewelopment,
(Dep tt « f Educ ation) :
Shast ri Bhawan, Mew Delhi.

2. Lt.Govermor,Adninistrator, : '
ge}.ﬁi Mdministration, Raj MNiwas Marg,
elhi. ,

3, The Director-cum-Secaetary,
- Directorate Training & Tech.Bducation,
Rouse Avenwe, Uyal Singh Library Building,
New Delhi.

Tech£Educ ation, Pelhi #sdmns
S=Alipur Rozd, Delhi.

5, The Chief Secretary, -
Delhi Administration, 5 Alipur Road,Delhi

6. The Secretary(Services) .
' Dol hi Admini stration, 9, Alipur Read,Delhi

7. The Seceetary(Home) Delhi
mministratiﬂn‘co. . '

8, The Principal (M3 M.Y. Sule)
" Vemen Polytechnic Maharani Bagh,
he w aelhi .

a0 Héspondents

P

(By Adwocate ShB.N. Glerdhan )

ORDER(ORAL)
{Hon'ble Sh.S.R2. Adige, Membe r(A))

More for the applicant, although ve hawe weited

for a consideradle length of time. On 11.5454, when this
) (,V,AH ih PRI JYI‘_/.(IM./EH A
case had come ﬁ emd g rotice;s wee, issued, becauz this
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Case was listed on the board after a long passage of time.

P /ﬁ«//z
Se rvice 'i'eg)ort/énotice has been received but, applicant has

5till not appearedeither in person or through hig counsel,

It ppears that gpplicant is not interested in

pursuing the case« In the circumstances, this spplicetionis

A 715/707 din E(_}
dismissed for default and non prosecution. Shri Gobercﬂmn/n

unde rtakes to file memo .of gppearance during the course of

the daye

(Smt L akshmi Swamdnathan) { s oRe miée)

Memke r(J) Memte ra)
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